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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes and
Scheduled Tribes, having been authorised by the Committee to submit the
Report on their behalf, present this Fourteenth Report (Tenth Lok Sabha)
on the Ministry of Civil Aviation and Tourism (Deptt. of Civil
Aviation)—Reservations for and employment of Scheduled Castes and
Scheduled Tribes in International Airports Authority of India.

2. The Committee took the evidence of the representatives of the
Ministry of Civil Aviation and Tourism (Deptt. of Civil Aviation) and
International Airports Authority of India on 13.10.1992. The Commitee
wish to express their thanks to the officers of the Ministry of Civil Aviation
and Tourism (Deptt. of Civil Aviation) and International Airports
Authority of India for placing before the Committee material and
Information the Committee wanted in connection with the examination of
the subject.

3. The Report was considered and adopted by the Committee on
16 December, 1992.

4. A summary of conclusions/recommendations contained in the Report
is appended (Annexure-1).

K. PRADHANI,

New DELHI, Chairman,
December 17, 1992 Committee on the Welfare of
Scheduled Castes and

Agrahayana 26, 1914 (S) Scheduled Tribes.
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CHAPTER 1|

INTRODUCTORY

A. Introduction of TAAI

The International Airports Authority of India (IAAI) was set up in 1972
to plan, develop, construct and maintain the four International Airports at
Bombay, Delhi, Calcutta and Madras. By Notification dated 29.10.1990 of
the Central Government the Trivandrum Airport has also been declared an
International Airport and its Management has been taken over by 1AAI
from 1.4.1991. The Ministry of Civil Aviation is looking after the working
of International Airports Authority of India.

B. Composition of the Authority

1.2 As per the International Airports Authority Act, 1971 the Authority
shall consist of:

(a) A Chairman to be appointed by the Central Govt.;

(b) The Director General of Civil Aviation, Ex-Officio; and

(c¢) Not less than six and not more than thirteen members to be
appointed by Central Govt.

The Chairman shall be a whole-time member and the other members
referred to in (c) above may be appointed as whole-time or part-time
members as the Central Government may think fit. The Chairman and full
time members are selected through PESB and appointed with the approval
of A.C.C. The part time members are nominated by the Ministry with the
approval of the Minister. The Board of IAAIl was constituted initially on
Ist Feb. 1972.

1.3. Thc present composition of Board is one Chairman, two whole-time
Members, Director General of Civil Aviation as ex-officio Member and
threc part-time members representing Central Board of Excise and
Customs and Ministry of Civil Aviation. To a query, the Secretary.
Ministry of Civil Aviation informed the Committee during evidence that
there was no one belonging to SC/ST in the Board.

1.4. While elaborating the reservation policy and procedure for appoint-
ment of whole-time Directors on the Board, the Civil Aviation Secretary
stated:

*As of now there is no reservation as such at this level and there is

no such thinking that there should be reservation formally in this
category. But at the time of appointment of thc whole-time
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Directors on the Board, if there are people of that level they
certainly are considered, but the case here is different. For
example the senior-most level is Deputy General Manager level.
The Public Enterprises Selection Board actually does the selection
for Board level post and while making the selection, this aspect is
certainly taken into account.”

1.5 The Committee have also been informed that the lists of candidates
for consideration for appointment as Chairman and whole-time members
received from PESB during the last ten years do not reveal as to whether
any of the candidates belonged to SC/ST.

1.6 When enquired whether the Government prepared to appoint
suitable SC/ST working in other Departments or Undertakings as Mem-
bers of the Board, the Secretary replied:

“Of course, the ‘non-officials are taken from outside only.”

To a query, it has been informed that non-officials had been appointed
in the past as part-time Members on the Board.

1.7 The Secretary informed the Committee as under:—

“There is a proposal now to merge the National Airports Authority
and International Airports Authority, when the Board will be re-
constituted. Every time the Board is reconstituted this issue concern-
ing SC/ST is very much taken into consideration. I can assure you
that it will again be taken into consideration.”

1.8 Asked whether the Board of Authority make periodical review of
the implementation of reservation policy in favour of SCs and STs in
IAAI, the Committee were informed that the Board is approached
wherever it is the competent authority.

1.9 The Committee are distressed to note that in the present Board of
IAAIL, no Member belongs to SC or ST. While drawing the attention of the
Government to their repeated recommendation for appointment of at least
one SC/ST member on the Board of Directors of Public Undertakings, the
Committee desire that the Government should make serious efforts to find a
suitable SC or ST person, official or non-official for appointment as a
Member, whole-time or part-time, on the Board of the Authority. Desirabi-
lity of making a provision in the International Airports Authority Act, 1971
for appointment of a Member belonging to SC or ST on the Board of
Authority may be considered.

1.10 The Committee have also been informed that a proposal to merge
the IAAI and National Airports Authority is under consideration of the
Government and hope that the Government will make earnest efforts to find
out suitable SC/ST persons for giving representation to at least one SC or
ST Member in the Board of the unified authority as assuréd during
evidence.
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1.11 The Committee regret to note that the Board of IAAI is only
approached wherever it is the competent authority and it does not review
the implementation of reservation policy in favour of SCs/STs of their own.
They recommend that the Board of IAAl should undertake periodical
reviews to ensure that reservation orders in favour of SCs/STs are
implemented scrupulously.



CHAPTER 11

RESERVATION IN SERVICES AND PROCEDURE

A. Direct Recruitment and Recruitment Procedure

2.1 The Authority was set up in 1972 and the first directives were issued
by the Ministry on 23 May, 1973. The modified directives dated
27 September, 1982 and 18 November. 1991 have also been issued. The
roster for direct recruitment are being maintained since 1972.

2.2 The Committee have been informed that the reservations for
vacancies filled by direct recrnitment to groups A & B posts, which is
centralised, is 16.66% for SCs and 7.5% for STs. In regard to Group C &
D posts, the vacancies are filled through local employment exchanges and
the percentage prescribed is as under:—

Name of States/Stations %age for SC %age for ST
Union Territory of Delhi (IGI Airport 16.66 1.5
and Hgqrs.)

State of Maharashtra (Bombay Airport) 07 09
State of Tamil Nadu (Madras Airport) 19 01
State of West Bengal (Calcutta Airport) 22 06
State of Kerala (Trivandrum Airport) 10 01

2.3 Direct recruitment in Group A posts (above the lowest rung) is
resorted to when suitable candidates are not available within the depart-
ment. Induction from outside in junior rung of Group A is 50% and in
Group B it is 25%. The vacancies are advertised in National Newspapers
including ‘Employment News’ and the applications received in response to
advertisement are screened. The candidates fulfilling the job specifications
and other selection norms are advised to appear for the test/interview and
selection is finalised on merit.

2.4 Recruitment to Group C and D posts is decentralised and vacancies
are filled through the local Employment Exchanges of the areas by the
local authority where offices of IAAI are located. In case of necessity of
advertising the post, local Newspapers of respective regions are also
covered. Instructions have now been issued to other units to notify
reserved vacancies to All India Radio/Doordarshan in future except to
Madras where it was already being done.

4
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2.5 The number of vacancies reserved for Scheduled Castes and
Scheduled Tribes are specified in the advertisements or in the requisitions
sent to the Employment Exchanges.

2.6 The conccssions/ rclaxations given to Scheduled—Castes and
Scheduled Tribes at the time of recruitment are (i) age rclaxation by §
ycars; (i) 10% relaxation in qualifying standard; (iii) Travclling allowance
for writtcn test/interview; and (iv) exemption from payment of fees for
recruitment / sclection.

2.7 Sclection Committccs are constituted with officers of appropriate
level. An Sc/ST officer is also associated in all Sclection Boards. If any
technical .discipline is involved a specialist in thc discipline for which
recruitment is being made, is invariably associated.

(i) Staff Strength

2.8 The total strength of the -staff at the Head Office and all the four
International Airports at Bombay, Delhi, Calcutta and Madras on
31st March, 1973 was 1764. This includes 178 direct recruits and 1586
deputationists from Government Departments. The information regarding
. number of Scheduled Castes and Scheduled Tribes among them is stated to
be not available due to the carving out of the Government Department of
Civil Aviation, 4 Airports, viz. Delhi, Bombay, Calcutta and Madras which
were placed under International Airports Authority of India. The staff
earlier used to be directly appointed under the Government. Initially the
people who were transferred from the Government, remained for a while
on deputation to the Authority. Thereafter they were formally employed
and absorbed in the services of the Authority.

2.9 The information regarding the number of SCs/STs out of 178 direct
recruits and 1586 deputationists as on 31-3-73 has been furnished and the

position was as under:—

Total SC %age ST “%age

(i) Direct recruitment 178 39 2191 5 280
(ii) Deputationists (including 1586 469 29.57 29 1.83
" Sweepers)

Total 1764  S08 28.79 4 193




sL - - - 00°00% 4] < (s1adaams) @
067 — 09y 1] 65°LT 174 (8 (s13daams Supnpxg) g )
€9 90 £ 01911 €€ 9T o eu:s._émo: vl
— - £€'8 1 9°16 f1 e (s1ada3ms) @
01— BN BN, Ll 9 e (s1adaamg 3upnpxg)
- 61'C  89% 9 18°L ol 4| o} uodny wnipuTauy
— —_ 0£'9 ¢ SS9 w ol (s13d3ams) @ :
- - 867 9 $Z°0S 101 102 (s13daamg 3upnpxy) a
— — 6T 91 1§74 st LES o) uodany seipep
K0 — 6v'S s wyL . 8 16 (s1adaams)
%0l — 14 1 0Tt L £82 (s1adaamg 3wpnpxy)
97 007 €£€ 81 000 80l ors o} wodny ennded
osL — - - 00°001 -1 ¥S1 (ssadaamg) @
wz — £&'s ~4 [ 3 [+ i 09y (s1adasmg Bupnpxl)
8¢ — ' XY Le 0512 Vrard €201 o} yodny ‘1’0l
gL — LR 8 1 €88 To€C 09 (s1adaams) @ '
| EA A 6L9 € €8'81 L6 113 (s13daamg 3uipnpxy) @ .
8t  — <2 2NN 44 oSt r4d| 606 o) uodity Aequiog
L€T €T €IS o €rst 6§ 06€ 4
vt €T WY i £C°P1 05 6v€ v
(6) (8) (3] 9) (s) ) (€) @) (1)
saquy . 358D
1S oS saddoid PIANPIYIS sadhod - [ TLLETTR N - .s33A0(durd
- -wd ey o) (€) oD W poy o (g) 1D Jo
Jo mQ 2§ jo adey,  jo o "ON [el0L sdnoig SPYO

lrjuoys 3wy, IS jo 33es

—:1opun se si uoyiny
oY) JO SIVLJO SnOLeA W Ze6L '] U0 se way Suowe sIS/IS JO Idqunu pue sadkojdwd Jo Iaquinu [210) YL Q1T



€L 09 1 1z L 1 17 18 (174 19 18 LIg ]
6 8 - 9 6 - 6 ¥l S 6 Ll Y2 (¢
€S 82 I o ¥S I €S or €1 £z 65 681 o)
S ot - - < - 1y o1 - ol - oy q
9 ¥1 - € 9 — 9 Ll 4 ST S st v 1661
€L 19 6€ rL nn 14 68 Sel I 9 81 9tE w0l
6 6 4] 9 1z 6 el St Y4 ol 19 66 a
39 [kd 144 6€ u u 9 99 8¢ 8T ril we o)
S o1 1 S 9 I < €1 N o1 9 8t q
9 €1 4 4 8 4 9 61 £ 91 L L1 v 0661
68 9 144 (14} eel 113 86 3174 01 001 Y44 095 - [el0L
cl 01 ot tt [44 9 91 144 Sl 62 ort 9l a
9 14 13 86 66 6 oL b4 8L 14 662 18¢ J
< 1) - L 13 - S Ll 9 n 4 ['74 q
9 91 1 I L - L Ll S 4 | 6 A v 6861
B12) Y max
e .5 ET] 1824
Suunp  snoaid Suunp  snowasd u
PIAIS Wiy PIAIs WO N_a_w.ua ”.u 20
IS s IS Js -4 R. /) -d . 78] s N w04
paLued pawutodde 1S 10} paasasal DS 10} PaAIISI]  -URDEA Jo ‘oN 10 k103
$2)EpIpuEd JO ‘ON S$3lepipued Jo 'ON {el0]  SANJUeICA JO "ON [B10]  saduedep Jo 'ON JO "ON jelol -9 e

—:13pun se si 25U3pIAd 1sod Ul POYSILIN] UOHBWLIOJUI Y ‘JUIWIIBIS PIALWOIIL I
gswny o) pastwoad ssouym ay] -£[es jou pip 2duapiad Juunp pajonb samSy pue woyy oy paysiuiny 1661 pPut 0661 ‘6861
1834 2y ul JUAUNINIdAI Isim-1edf Suipiedal uoneuojur Ayl ey o pajuiod WO Y ‘92UPIAS Juun( 11°C

IRy EPdgjuammRAy (1)



8

2.12 It may be noted from the above information that the total number
of vacancies actually filled during 1989, 1990 and 1991 works out to 698
(429+188+81). The vacancies reserved (including carry forward for SCs
works out to 295(100+104+71+20) and 235(140+74+21). Such candidates
have been appointed. Similarly, in the case of STs 157(98+35+23+1)
including carry forward vacancics were rescrved and 84(44+39+1) STs
were appointed in different groups of posts, during the aforesaid period.

2.13 The backlog as identified on 1.4.1989 and the position of backlog as
on 1.7.1992 was as under:

Group As on 1.4.1989 As on 1.7.1992
SC ST SC ST
A 12 7 4 6
B 11 6 9 5
C 49 70 31 53
D 4 16 6 9
75 99 60 73

2.14 During evidence, the Secretary, Civil Aviation, when asked about
the filling up of backlog vacancies submitted that the backlog had been
reduced to 60 for SCs and 73 for STs.

2.15 As regards the reasons tor not clearing the backlog the Secretary,
Civil Aviation explained that they were not able to move further for
recruitment due to general ban as a measure of economy by the Ministry
of Civil Aviation on 19 December, 1990. This ban was interpreted by some
to be with regard to all categories including the reserved categories. He
stated that position was reviewed and it was thought that as far as reserved
vacancies were concerned, it was not fair to keep any ban and it had been
removed on 3 December, 1991.

2.16 The reasons analysed for the shortfall in respect of STs have been
stated to be duc to the non-availability of the candidates with requisite
qualifications and their inability to qualify the required trade tests even at
the relaxed standards. When asked about the categories of posts for which
qualified and suitable ST candidates were not available, the Committee
have been informed as under:

Groups A and B— Techincal Manager, Cargo Manager, Mcdical Officcr,
Fire Officer, Asstt. Cargo Manager, Asstt. Fire
Officer and Asstt. Engineer (electronics).

Groups C and D— Asstt. Grade—I (Accounts), Jr. Engincer (C), Jr.
Engincer (E), Technical Asstt., Mecdical Asstt.,
Technical Asstt. Grade—II, Jr. D’ Man (Engg.), Jr.
D’ Man (Plg.), Asstt. Grade—II (Steno), Carctaker,
Fire Operator, Acrobridge Operator, Mcchanic
(E&M), Asstt. Grade—TIII.



2.17 In order to clear the backlog of STs, when the Committee
suggested for sending special teams for recruitment from tribal concen-
trated areas like Assam. MP, Bihar, Orissa etc. the Secretary, Civil
Aviation stated:—

“We will do that.”

2.18 When the Committee further suggested that the tribal candidates
could be chosen and imparted training and thereafter those who performed
better could be selected and appointed, the Secretary, Civil Aviation
agreed to the suggestion.

2.19 To a query regarding campus recruitment of STs, it has been stated
that it had not been tried so far. However, JAAI has planned to try this
method in future recruitments.

2.20 When asked about the time by which the 1AAI proposed to make
good the backlog, the Secretary, Civil Avaiation while fixing the target
date as 31st March, 1993 apprechended that in the case of ST category it
may or may not be fulfilled.

2.21 The Committee regret to note that inspite of the directive that the
reserved vacancies should also be notified to one or more stations of the All
India Radio, the instructions have now been issued by IAAI to other units
to notify vacancies reserved for Scheduled Castes and Scheduled Tribes to
All India Radio/Doordarshan. In the opinion of the Committee AIR/
Doordarshan are considered to be the essential and popular means of
communication to the remotest corner and one of the reasons for shortfall of
Scheduled Castes and Scheduled Tribes in various cadres could be due to
not following the directives. The Committee, therefore, recommend that all
the reservations orders should be followed scrupulously in future.

2.22 The Commiittee further recommend that in addition to the vacancies
being advertised in the National Dailies these vacancies should also be
simultaneously advertised in the regional/local newspapers of the areas
concentrated with SC/ST population to attract more and more SC/ST
candidates.

223 The Committee are unhappy to note that IAAI inspite of special
efforts has failed to clear the shortfall in Group ‘A’, and ‘B’, posts as there
is still shortfall, of 2.33% and 1.53% SCs and 3.49% and 2.37% STs as on
1.1.92 respectively. The Committee further note that shortfall of 2.00%.
2.19% and 0.56% SCs still exist in Group ‘C’ posts at their Calcutta,
Trivandrum and Hadquarters Offices respectively. The shortfall of STs in
Group ‘C’ and ‘D’, posts is alarming in almost all the offices except Madras
where there is no shortfall. The Committee, therefore, recommend that the
IAAI should make concerted efforts within time bound programme to
eliminate the shortfall of SCs and STs in all the groups.

2.24 In order to clear the backlog of STs, the Committee recommend that
as agreed to during evidence, special teams for recruitment of STs should be
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sent to tribal concentrated areas of the country. They further recommend
that Campus recruitment of SCs and STs only should also be tried as one of
the methods of recruitment in future.

2.25 The reasons for the shortfall mostly for technical posts in respect of
Scheduled Tribes have been stated to be non-availability of candidates with
requisite qualifications and experience. The Committee desire that as agreed
to during evidence, ST candidates should be chosen and imparted training
in the respective discipline and thereafter those who perform better be
selected and appointed.

2.26 The Committee are informed that filling or the backlog vacancies in
TIAAI was hampered due to the general ban on recruitment imposed by the
Ministry of Civil Aviation in December, 1990 as a measure of economy. On
a clarification by the Ministry on 3 December, 1991 that the ban was not
applicable in respect of vacancies reserved for SCs/STs some recruitment
did take place. As the backlog has increased due to ban, the Committee
recommend that immediate steps should be taken to make good the backlog.

2.27 The Committee find that even after special recruitment drive
undertaken by IAAI only 15 vacancies of SCs and 26 vacancies of STs could
be filled during the last three vears against the backlog of 75SCs and 99 STs
as on 1.4.1989. The Committee recommend that concerted efforts should be
made by TAAT to clear the backlog by 31st March, 1992 as promised during
the course of evidence.

B. Promotion & Promotion Procedure
2.28 As per the directives, the Authority is required to reserve 15% for
SCs and 7.5% for STs, the vacancies filled by promotion.
229 The Criteria for promotion to higher posts is:i—-
(1) (a) Semority-cum-fitness is the criterion for promotion within
Group 'D’. from Group ‘D, to Group *C’, and within Group
‘(" posts wherever there is no quota fixed for competitive test.
(b) on the basis of competitive test and interview.
(11) Seniority-cum-Fitness is the criterion for promotion within Group
‘B, posts.
(n1) Merit-cam-seniotity (selection) is the criterion in other cases.
2.30 When asked abouf the concessions/relaxations being allowed to SCs
and STs. while considerating them for promotion, it has been stated that

the minimum qualifving marks in written test and interviews in respect of
SCs and STs have been reduced to 40% as against 50% for general.

2.31 Departmental Promotion Committees are constituted with officers
in the Committee who are two/three levels above the level of the post for
which selection is being made. An SC/ST officer of appropriate rank is
always associated with these Committees.
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2.32 As regards total number of cmployces promoted and the number of
SCs/STs among thcm during 1989, 1990, 1991 the following information
was furnished to the Committce:—

Class of post Total No. No of Candidates Percentage
of vacancics appointed
SCs STs SCs STs

Posts filled by promotion during 1989

Group‘A’, 24 06 01 25.00 4.17
Group ‘B', 30 07 Nil 23.33 Nil
Group ‘'C', 100 27 05 27.00 5.00
Group ‘D’ 03 01 Nil 33.33 Nil
Total 157 41 06 26.11 3.8
Posts filled by promotion during 1990

Group'A’, 35 01 01 02.86 2.86
Group 'B’, 40 06 03 15.00 7.50
Group *'C’, 105 29 06 27.62 5.71
Group 'D’, 06 02 01 33.33 16.67
Total 186 38 11 20.43 5.91
Posts filled by promotion during 1991

Group'A’, 67 08 04 11.94 5.97
Group 'B’, 72 08 02 11.11 2.78
Group 'C’, 103 20 02 19.42 1.94
Group ‘D’ 05 01 —_ 20.00 —
Total 247 37 08 14.98 3.24

2.33 From thc above it may be scen that 590 (157+186+247) vacancics
have been filled by promotion during 1989, 1990 and 1991. In group "A’,
out of 126 (24+35+67) 15(6+1+8) SCs i.c. 11.9% znd 6(1+1+4) STs i.c.
4.75% have bcen promotced. As against 142(30+40+72), 21(7+6+8) i.c.
14.08% SCs and 5 (Nil+3+2) STs i.c. 3.35% havc bcen promoted in
Group ‘B'.. Similarly in Group ‘C’. out of 308(100+105+103). promotions,
76 (27+29+20), SCs i.c. 24.35% and 13(5+6+2) STs i.c. 4.22% havc been
promotcd. In Group ‘D', 14(3+6+5). promotions have taken place and
there are 4(1+2+1), SCs i.c. 28.57% and 1(Nil+1+Nil), STs. i.c. 7.14%.

2.34 The Committecc have been further informed that the shortfall in
filling thc reserved vacancics by promotion was 132(32+SCs+100STs).
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during 1989, 1990 and 1991. The Groupwise breakup is as under:—

Group Shortfall during 1989,
1990 & 1991
SC ST
A 1 —
B 3 2
C 20 9%
D 8 ]
32 100

2.35 To a query about the inadequate representation in promotion of
SCs/STs in Group A and B posts, the Committee were informed that in
the lower level the SC/ST candidates with requisite experience qualifica-
tions even after extending the zone were not available in the feeder cadres.
The shortfall in the percentage of 2.5%, 1.79% and 5.56% in promotion of
STs in Group ‘C’, posts was also stated to be due to non-availability of
qualified candidates in the feeder cadre.

2.36 When asked whether any analysis of the reasons for non-availability
of suitable SC/ST candidates especially Tribes at the higher level had been
done by the Ministry in order to recommend to the Ministry of Human
Resource -Development to overcome this problem, the Secretary, Civil
Aviation Stated that the exact analysis was to be done and they would do
that.

2.37 The Committee further desired to know the efforts being made to
induct the SC/ST candidates in the feeder cadre so that they were
available for promotion to the higher grade, the Secretary stated that in
the years to come the constraint of the feeder cadre not having enough
people would not be there in view of unfilled reserved quota being rather
small.

2.38 During evidence when the Committee desired to know as to how
the Management proposed to amend/compensate the cases of delayed
promotions of SCs and STs, the witness stated that in some cases SC/ST
officials could not be promoted due to their reluctance to get themselves
transferred as on promotions the transfers were to be effected. Sometimes
promotion process was delayed duc to delay in the Constitution of DPCs,
ACRs and consideration of the requests for review of ACRs. Simultane-
ously., he assured the Committee that wherever injustice was done that
would be rectified.

2.39 The Commiittee regret to note that IAAI authorities have not been
able to maintain the reservation quota of 15 percent of SCs and 712% of
STs in promotion as only 15 SCs and 6 STs i.e. 11.9% and 4.75%
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respectively in Group ‘A’ and 21 SCs and 5 STs i.e 14.08% and 3.55%
respectively in Group ‘B’ have been promoted during 1989, 1990 and 1991.
One of the recasons attributed for the low representation in promotion of
SCs and STs is non-availability in the feeder cadres even after extending the
zone of consideration. They desire that in order to increase the representa-
tion of SC/ST in various Groups, the existing SC/ST employess who fall
within five times the number of. vacancies may be considered against
reserved vacancies for promotion to make up the shortfall of SC/ST
officers. The Committee further recommend that the management should go
in for direct recruitment against the reserved vacancies of promotion quota
in various posts which could not be filled due to non-availability of eligible
SC/ST employees in feeder cadres by temporary diversion of promotion to
direct recruitment quota as per Reservation Directives.

2.40 The Committee learn that sometimes the promotion process gets
delayed due to Constitution of DPPCs, late receipt of ACRs and disposal of
the representation for the review of ACR. They therefore recommend that
the 1AAI should take necessary timely steps in the promotion matters to
avoid unnecessary delay and resentment amongst its employeces, specially
SCs and STs.

C. Regularisation of Casual Labourers

2.41 The Committec have been informed that & number of persons who
were engaged as casual labourers for the construction of new terminals
went to Court and obtained the order for their regularisation in 1AAL The
information regarding the casual workers appointed on regular basis and
SC/ST among them, furnished is as tollows:—

Uinit No. ot per- No. of re- Absorbed Total Yet to be absorbed
sons cugaged scrved worhers Total workers
as casual 1n category
construction
work

Headquarters
1G1 — — —_— —
Aarport 67% 42 — 14 ) — 149 RX
Bombay

Airport — - — — -
Calcutta

Aurport — — 5 [ — — -
Madras

Airport 72 14 6 1
Trivandrum

Aurport - - = = = =

2.42 During cvidence, the Chairman, IAAL informed the Committee
that they were not going in for any general purpose recruitment in Group
‘D’ other than court directed cases.
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2.43 The number of daily rated/casual workers appointed by IAAI on
regular basis and SC/ST amongst them during the last 3 years are given
below:—

Year Unit No. of No. of reserved category
workers appointed
appointed
SC ST
1989  Headquarters —_ — —
IGI Airport — — —
Bombay Airport 20 1 —

Calcutta Airport N
Madras Airport —
Trivandrum Airport — - —

1990  Headquarters —
IGI Airport 9
Bombay Airport 2
Calcutta Airport —
Madras Airport — — —
Trivandrum Airport — — —

1991  Headquarters —_
IGI Airport —_ — —
Bombay Airport 1 1 —
Calcutta Airport —
Madras Airport — — —
Trivandrum Airport 17 1 —

| - |
I

I
!

Total: 54 13 —

2.44 When asked whether the reservation orders are followed at the time
of appointing the casual workers to ensure that the SCs/STs get their due
representation, the Committee were informed as under:—

“Reservation roster has not been maintained. Instructions have
now been reiterated to Airport Directors to ensure that persons
belong to SC and ST are recruited in such manner as their overall
representation does not go below the prescribed percentage for
their categories.”

2.45 The Committee note that out of 54 casual workers regularised by
IAAI in their various units during the last three years, 13 belonged to
Scheduled Castes and none to Scheduled Tribe. The Committee are
constrained to observe that by not regularising any casual worker belonging
to Scheduled Tribe during the said period, the Management of IAAI has
falled to effectively implement the reservation orders, and recommend that
whenever any casual labour is regularised due representation should be
given to SCs/STs especially to STs, as per the instructions on the subject.
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2.46 The Committee also note that out of 750 casual labourers engaged
for the construction of terminals 56 belonged to SC and none belonged to
ST, 23 SCs have been absorbed out of 81 casual labourers regularised and
33 SCs are yet to be regularised in the services of IAAl. The Committee
need hardly stress for regularisation of the remaining SC casual workers at
the earliest.

2.47 The Committee recommend that henceforth the reservation rosters
for casual/daily rated workers etc. should be kept in IAAI so that the
overall percentage of SCs and STs does not go below the prescribed
percentages for these categories, as agreed to by IAAIL



CHAPTER 11l
ORGANISATIONAL MATTERS

A. Liaison Officer and SC/ST Cell

3.1 There is a special ccll in the Ministry headed by an Officer of the
rank of Deputy Secretary, who is also Liaision Officer to ensure implemen-
tation of reservation orders in favour of SCs/STs in the Ministry and other
organisations including IAAI. He is assisted by an Undcr Sccretary, a
Section Officer and two Assistants. The Cell assists the Liaison Officer in
discharging his duties. The Liaison Officer belongs to ST.

3.2 To a question about the checks devised by the Ministry of Civil
Aviation to ensure that the reservation orders made in favour of SCs/STs
are actually implemented by IAAI, the Committee have been informed
that the Liaison Officer or the officials of the Ministry have inspetted the
reservation rosters maintained by 1IAAL The defects pointed out by him
are brought to the notice of the Management of IAAI for taking necessary
corrective action.

3.3 When asked about the periodicity of inspection of rosters of IAAI by
Liaison Officer of the Ministry, the Committee have been informed that
the rosters maintained by the IAAI HQ. were inspected by Officers of the
Ministry in 1990 and 1992. The main shortcoming pointed out during the
inspections related to non-observence of the procedure prescribed for de-
reservation of vacancies.

3.4 In IAAI, an Officer of the rank of Deputy General Manager has
been nominated as Liaison Officer. in the Corporate Offices at Delhi,
Bombay, Calcutta and Madras. A Senior Personnel Manager is functioning
as Liaison Officer at Trivandrum. An SC/ST Cell works at Corporate
Office under the supervision of DGM who is assisted by an Assistant
Manager and an Assistant. All these three officers belong to SC or ST.
The Liaison Officers at other offices are also assisted by adequate staff.

3.5 Liaison Officers have never met during the last 3 years to discuss the
matter of common interests. However, to a suggestion, it has been stated
that periodical discussions and joint meeting of all Liaison Officers of the
Authority is considered useful. A meeting was held on 12.10.92 and in
future such meetings will be organised at regular intervals.

3.6 During evidence the Committee asked whether the rosters main-
tained in the Offices of IAAI were being inspected regularly by the Liaison
Officer, the Chairman IAAI stated:

16
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“lI have also issued a series of instructions. 1 have instructed
personally all the Liaison Officers and 1 have laid dewn a
schedule for inspections. 1 have instructed that they should read
all the instructions and they should say that they have understood
it and will abide by them. The objective of this exercise is that in
the event of any default, it should be possible to have a clear cut
fixing of responsibility for that default. 1 have made that quite
clear”.

3.7 The Directives regarding dereservation state that before any
reserved vacancy is dercserved and filled up by a general candidate, the
prior approval of the Board of Directors for Group A’ and ‘B’ posts,
and that of the Managing Director for Group ‘C’ and ‘D’ posts should be
obtained. Further the Board of Directors should be apprised from time to
time of the number of Group '‘C' and ‘D’ vacancies dereserved. The
contingency for dereserving a reserved vacancy would arise only where
suitable candidates of .reserved category are not available even with
relaxed standards.

3.8 During the course of the inspection of rosters of IAAL. the.
Ministry had observed that the procedure of dereservation and exchange
of reserved vacancies had not been followed by IAAl. The Committee
desired to know the reasons for the same. The Secretary, Civil Aviation
during the evidence stated as under:

“This was really a point that was brought out during the
inspection. They had slipped up in presenting it to the competent
authority. There is no further slip up after this was brought out".

3.9 The Committee note that an Officer in the rank of Deputy Secretary
has been appointed as Liaison Officer in the Ministry of Civil Aviation to
ensure implementation of reservation orders in favour of SCs/STs includ-
ing IAAI employees. The Rosters maintained by IAAI HQ. had only been
inspected by him in 1990 and 1992 during the last' three years and had
pointed out shortcomings relating to non-observance of procedure for de-
reservation of vacancies. The Committee recommend that henceforth the
Liaison Officer of the Ministry should periodically and regularly inspect
the reservation rosters maintained by IAAI at HQs as well as at its other
offices to ensure proper implementation of reservation orders.

3.10 The Committee note that the Liaison Officers of HQ. and other
offices of IAAI have never met during the last three years to discuss the
matters of common interest. However after holding a joint meeting on
12.10.1992, such joint meeting is considered to be useful. The Committee
would like to stress the need of holding joint meeting of all Liaison
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Officers regularly atleast Twice a year to discuss the common problems.
The Committee would also like the Liaison officer of the Ministry to attend
such meetings and clarify the doubts if any.

3.11 They also recommend that the persons responsible for the mainte-
nance of rosters shouid be imparted proper training so that the chances of
any omission/default are eliminated.

3.12 The Commiittee further desire that the Liaison Officer of HQ. should
periodically atleast once a year inspect the reservation rosters maintained in
all the units of IAAI personally as assured by the Chairman IAAI during
evidence.

313 The Committee find that the procedure for dereservation in
promotion states that before any reserved vacancy is dereserved and filled
up by promotion by a general candidate, prior approval of the Board of
Directors for Group ‘A’ and ‘B’ posts and that of the Managing Director
for Group *C’ and ‘D’ posts should be obtained for which the Board of
Directors should be apprised from time to time. The Committee understand
that this procedure of dereservation in promotion had not been followed by
1AAL. The Committee therefore, recommend that the Authority should
invariably follow the Directives in letter and spirit.

B. Complaint/Grievances

3.14 On being asked about the procedure prescribed for the redressal of
the grievances of SC/ST employees. thc Committee have been informed
that TAAI has a “Grievances redressal procedure™ for its employees and
the same is open to SC & ST employees. Complaints/grievances submitted
directly over and above this procedure are also entertained. As per Govt.
instructions, SC/ST employees are also free to approach the Commissioner
for SC/ST (now National Commssion for SC/ST) for redressal of their
service gricvances.

3.15 When asked whether any complaint register was being maintained
to register the grievances of SC/ST Employees and the number of
complaints received from them duning the last 3 years, it has been stated
that no specific complaint register is being maintained. Hence statistics are
not available at present. Instructions, however, have now been issued to all
units t0 maintain separate record of complaints/grievances of SC/ST
cmployees. To a query it has been stated that the grievances received
mainly related to service matter like promotions and transfers etc.

3.16 During the evidence when asked about the time taken to dispose of
a complaint of an SC/ST employee. the Chairman of IAAI stated that
during the last 2 years all the complaints except two had been disposed.

3.17 Further in reply to a question, it has been stated that on verification
of the relevant recordy of last 2 years, out of ten complaints/grievance¥
received in HQs. 1Gl. Calcutta and Madras Offices, pine had been
disposed off. The remaining pending rcpresentation of October, 1991 had
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been duly considered and the orders for promotion were under issue. One
case of January, 1989, which was before Calcutta High Court, being sub-
judice was also pending.

3.18 The Committee find that there is no separate grievances redressal
procedure in IAAI for its SC/ST Employees and in the absence of complaint
register, the statistics regarding complaints received from SC/ST Employees
during the last 3 years were not available. With a view to ensure
implementation of reservation orders and imparting justice to SC/ST
Employees the Committee feel that all the complaints/grievanes regarding
promotions etc. should be considered promptly within time schedule. They,
therefore, recommended that separate grievances/complaints registers
should be maintained at all the offices of IAAI and Head of the Units should
ensure prompt disposal of complaints/grievances received from SC/ST
Employees and periodically submit a progress report to the HQs. for
information/necessary remedial measures.



CHAPTER 1V

MEASURES TO IMPROVE REPRESENTATION

A. In-Service Training

4.1 The Committee have been informed that there is no scheme in IAAI
for giving in-service training to its employces.

4.2 The Committee cannot but emphasise the provision of the Directives
that in-service training programme on regular basis in an Undertaking or
Corporation is one of the essential step for bettering the perspects of SC/ST
employees. The Committee, therefore, recommend that in-service training
programme for such SC/ST employees who have been recruited or
promoted by relaxing the standards in the 1AAI should be arranged on a
regular basis so as to enable them to come up to the standards of other
candidates.

B. Perspective Man Power Planning

4.3 From the statement of vyear-wise recruitment/promotion the
Committee have found that a large number of reserved vacancies could not
be filled due to no-availability of SC/ST candidates. When asked whether
there 1s any perspective man-power planning in IAAI to assess the man-
power requirements specially the requirement of SCs/STs for the
specialised techmcal posts. The Committee were informed that ‘“‘this
exercise has not been carried out”.

4.4 The Committee find that IAAI has been carrying forward a long list
of backlog vacancies especially of Scheduled Tribes in various categories for
a number of years. Obviously this was due to the non-availability of suitable
ST candidates. The Committee recommend that IAAI should prepare its
man-power plan for the next five years and take timely action to select,
train and recruit the requisite number of Scheduled Castes and Scheduled
Tribes in various categories.

NEw DELHI; K. PRADHANI,
December 17, 1992 Chairman,
Committee on the Welfare of

Agrahavana 26, 1914 (S) Scheduled Castes and

Scheduisd Tribes.
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APPENDIX
(Vide Para 4 of Introduction)

Summary of Conclusions/ Recommendations contained in the Report

St

Reference to

Summary of Conclusions/Recommendations

No. Para Number,

in the Report

3

1 2
1. 1.9
2. 110
3. 111
4. 221

The Committee are distressed to note that in the
present Board of IAAI, no Member belongs to SC or
ST. While drawing the attention of the Government to
their .repeated recommendation for appointment of at
least one SC/ST Member on the Board of Directors of
Public Undertakings. the Committee desire that the
Government should make serious efforts to find a
suitable SC or ST person, official or non-official for
appointment as a Member. whole-time or part-time. on
the Board of the Authority. Desirability of making a
provision in the International Airports Authority Act
1971 for appointment of a member belonging to SC or
ST on the Board of the Authority may be considered.

The Committee have also been informed that a
proposal to merge the IAAl and National Airports
Authority is under consideration of the Government
and hope that the Government will make earnest efforts
to find out suitable SC/ST persons for giving
representation to at least one SC or ST Member in the
Board of the unified authority as assured during
evidence.

The Committee regret to note that the Board of
IAAI is only approached wherever it is the competent
authority and it does not review the implementation of
reservation policy in favour of SCs/STs of their own.
They recommend that the Board of IAAI should
undertake periodical reviews to ensure that reservation
orders in favour of SCs/STs are implemented
scrupulously.

The Committee regret to note that inspite of the
directive that the reserved vacancies should also be

21
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notified to one or more stations of the All India Radio,
the instructions have now been issued by IAAI to their
units to notify vacancies reserved for Scheduled Castes
and Scheduled Tribes to All India Radio/Doordarshan.
In the opinion of the Committee AIR/Doordarshan are
considered to be the essential and popular means of
communication to the remotest corner and one of the
reasons for shortfall of Scheduled Castes and Scheduled
Tribes in various cadres could be due to not following
the directives. The Committee, therefore, recommend
that all the reservation orders should be followed
scrupulously in future.

The Committee further recommend that in adaition
to the vacancies being advertised in the National Dailies
these vacancies should also be simultaneously advertised
in the regional/local newspapers of the areas
concentrated with SC/ST population to attract more
and more SC/ST candidates.

The Committee are unhappy to note that TAAI,
inspite of special efforts has failed tq.clear the shortfall
in Group "A” and ‘B’ posts as there 1s still shortfall of
2.33% and 1.53% SCs and 3.40% and 2.37% STs as on
1.1.92 respectively. The Committee further note that
shortfall of 2.00%. 2.19% and 0.56% of SCs still exist
in Group "C' posts at their Calcutta, Trivandrum and
Headquarters Offices respectively. The shortfall of STs
in Group ‘C’ and D" posts is alarming in almost all the
offices except Madras where there is no shortfall. The
Committee, therefore, recommend that the IAAI
should make concerted efforts within time bound
programme to eliminate the shortfall of SCs and STs in
all the groups.

In order to clear the backlog of STs, the Committee
recommend that as agreed to during evidence, special
teams for recruitment of STs should be sent to tribal
concentrated areas of the country. They further
recommend that Campus recruitment of SCs and STs
only should also be tried as one of the methods of
recruitment in future.

The reasons for the shortfall mostly for technical
posts in respect of Scheduled Tribes have been stated to
be non-availability of candidates with requisite
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9. 226
10, 2.27
1. 2.39

qualifications and experience. The Committee desire
that as agreed to during evidence. ST candidates should
be chosen and imparted training in the respective
discipline and thereafter those who perform better be
selected and appointed.

The Committee are informed that filling of the
backlog vacancies in 1AAl was hampered due to the
general ban on recruitment imposed by the Ministry of
Civil Aviation in December. 1990 as a measure of
economy. On a clarification by the Ministry on
3 December. 1991 that the ban was not applicable in
respect of vacancies reserved for SCs/STs some
recruitment did take place. As the backlog has
incrcased due to ban, the Committec recommend that
immediate steps should be taken to make good the
backlog.

The Committee find that even after - special
recruitment drive undertaken by IAAI only 15 vacancies
of SCs and 26 vacancies of STs could be filled during
the last three years against the backlog of 75 SCs and
99 STs as on 1.4.1989. The Committee recommend that
concerted efforts should be made by 1AAI to clear the
backlog by 31st March. 1993 as promised during the
course of evidence.

The Committee regret to note that IAAI authorities
have not been able to maintain the
reservation quota of 15 per cent of SCs and 72% of
STs in promotion as only 15 §Cs and 6 STs i.c. 11.9%
and 4.75% respectively in Group A’ and 21 SCs and
S STs i.e. 14.08% and 3.55% respectively in Group ‘B’
have been promoted during 1989, 1990 and 1991. One
of the reasons attributed for the low representation in
promotion of SCs and STs is mon-availability in the
feeder cadres cven after cxtending the zone of
consideration. They desire that in order to increase the
SC/ST employees who fall within five times the number
of vacancies may be considered against rescrved
vacancies for promotion to make up the shortfall of SC/
ST officers. The Committee further recommend that the
management should go in for direct recruitment against
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3

1 2
12 2.40
13 245
14 2.46
15 247
16 39

the reserved vacancies of promotion quota in various
posts which could not be filled due to non-availability of
eligible SC/ST employees in feeder cadres by temporary
diversion of promotion to direct recruitment quota as
per reservation Directives.

The Committee learn that sometimes the promotion
process gets delayed due to constitution of DPCs, late
receipt of ACRs and disposal of the representation for
the review of ACR. They therefore recommend that the
IAAl should take necessary timely steps in the
promotion matters to. avoid unnecessary delay and
resentment amongst its employees, specially SCs and
STs.

The Committee note that out of 54 casual workers
regulariscd by IAAL in their various units during the
last three ycars. 13 belonged to Scheduled castes and
none to Scheduled Tribes. The Committee are
constrained to observe that by not regularising any
casual worker belonging to Scheduled Tribe during the
said period. the Management of IAAI has failed to
cffcctively implement the reservation orders, and
recommend that whenever any casual labour is
regularised due representation should be given to SCs/
STs especially to SCs, as per the instructions on the
subject.

The Committec also note that out of 750 casual
labourers e¢ngaged for the constryction of terminals
56" Belonged 'to SC and none belonged to ST, 23 SCs
have been absorbed out of 81 casual labourers
regularised and 33 SCs are yet to be regularised in the
services of IAAL The Committee need hardly stress for
regularisation of the remaining SC casual workers at the
carliest.

The Committee recommend that henceforth the
reservation rosters for casual/daily rated workers etc.
should be kept in 1AALI so that the overall percentage
of SCs and STs does not go below the prescribed
percentages for these categories, as agreed to by 1AAL

The Committee note that an Officer in the rank of
Deputy Secretary has been appointed as Liaison Officer
in the Ministry of Civil Aviation tQ ensure
implementation of reservation orders in favour of
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17.

18.

19.

20.

3.10

3.11

3.12

3.13

SCs/STs including IAAl employees. The Rosters
maintained by 1AAI HQ. had only been inspected by
him in 1990 and 1992 during the last three years and
had pointed out shortcomings relating to non-
observance of procedure for de-reservation of vacancies.
The Committee recommend that henceforth the Liaison
Officer of the Ministry should periodically and regularly
inspect the reservation rosters maintained by IAAIl at
HQs as well as at its other offices to ensure proper
implementation of reservation orders.

The Committee note that the Liaison Officers of HQ.
and other offices of 1AAl have never met during
the last three years to discuss the matters of common
interest. However after holding a joint meeting on
12.10.92, such joint meeting is considered to be useful.
The Committee would like to stress the need of holding
joint meeting of all Liaison Officers regularly atleast
twice a year to discuss the common problems. The
Committee would also like the Liaison Officer of the
Ministry to attend such meetings and clarify the doubts
if any.

They also recommend that the persons responsible for
the mainteinance of rosters should be imparted proper
training so that the chances of any omission/default are
eliminated.

The Committee further desire that the Liaison Officer
of HQ. should periodically at least once a year inspecct
the reservation rosters maintained in all the units of
1AAI personally as assured bv the Chairman IAAI
during evidence.

The Committee find that the procedure for
dereservation in promotion states that before any
reserved vacancy is dereserved and filled up by promo-
tion by a general candidate, prior approval of the Board
of Directors for Group ‘A’ and ‘B’ posts and that of the
Managing Director for Group ‘C’ and "D’ posts should
be obtained for which the Board of Directors should be
apprised from time to time. The Committee understand
that this procedure of deresgrvation in promotion had
not been followed by IAAL The Committee therefore,
recommend that the Authority should invariably follow
the Directives in letter and spirit.
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3

21.

3.18

4.4

The Commitiee find that there is no separate
grievances redressal procedure in IAAI for its SC/ ST
Employees and in the absense of complaint register, the
statistics regarding complaints received from SC/ST
Employees during the last 3 years were not available.
With a view to ensure implementation of reservation
orders and imparting justice to SC/ST Employees the
Committee feel that all the complaints/grievances
regarding promotions etc. should be considered
promptly within time schedule. They, therefore,
recommended that separate grievances/complaints
registers should be maintained at all the offices. of
IAAI, and Head of the Units should ensure prompt
disposal of complaints/grievances received from SC/ST
Employees and periodically submit a progress report to
the HOs, for information/necessary remedial measures.

The Committee cannot but emphasise the provision of
the Directives that in-service training prog-
ramme on regular basis in an Undertaking or
Corporation is one of the essential step for bettering the
prospects of SC/ST employees. The Committee,
therefore, recommend that in-service training
programme for such SC/ST employees who have been
recruited or promoted by relaxing the standards in the
TAAI should be arranged on a regular basis so as to
enable them to come up to the standards of other
candidates.

The Committee find that IAAI has been carrying
forward a long list of backlog vacancies especially of
Scheduled Tribes in various categories for a number of
years. Obviously this was due to the non-availability of
suitable ST candidates. The Committee recommend that
IAAI should prepare its man-power plan for the next
five years and take timely action to select, train and
recruit the requisite number of Scheduled Castes and
Scheduled Tribes in various categories.
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